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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table a copy
of the Inter-Zonal Wheat and Wheat Pro-
ducts (Movement Control) Order, 1969,
published in Notification No. G. S. R, 997
in Gazette of India dated the 16th April,
1969, under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-1037/69].

Annual Report of the Indian Telephone
Industries Ltd., Bangalore, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : 1 beg to lay on
tbe Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of ;section 6I19A of the
Companies Act, 1956 :—

(1) Anboual Report of the Indian Tele-
phope Industries Limited, Banga-
lore, for the year 1967-68 along
with the Audited Accounts and
the comments of the Comptrolier
and Auditor General thereon.

(2) Anpopual Report of the Hindustan
Teleprinters Limited, Madras, for
the year 1967-68 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Plgced
in Library. See No. LT-1038/69].

COMMITTEE ON PRIVATE MEM-
BER’'S BILLS AND RESOLU-
TIONS

Forty-pinth Report

SHRI KHADILKAR (Khed) : I pre-
sent the Forty-ninth Report of the Com-
mittee on Private Members’ Bills and Re-
solutions.
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12.28 brs.

PERSONAL EXPLANATION BY
MEMBER

ot wawe g (faeet 93) : wenet
w3teg, #X 22 Y, 1969 w1 @ §A #
S aFasq fear @1, S@F @ A fw
sHfFTTe TTAFTQ AT =IEAT § |

gz wgrwrar @ fF AF famis 22
w9, 1969 F) s tFo e AT FRT
W T SQIATFNy NEQIT & 97 G
ge *gr a1 fF IR Gl wfgarsi A
o gér

T Y W g F gy w=edl
F 78 T GEAt g% A fr ¥ e B W
TR ¥ F | AW gIAG 79 WA F fHEy
Wt aTE § 7EY 91 | A< WA A qA
faQet aeal ¥ 911 o7 F¥ g w1 FA-
A Y T@T, A I g A A FA
& T3 grafum fawmr &) faw fear ar

SHRI S. M. BANERJEE (Kanpur) : 1
forgot it long ago.

12.29 brs.

BUSINESS ADVISORY COM-
MITTEE

Thirty-Sixth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : 1 beg to move :

“That this House to agree with the
Thirty-sixth Report of the Business
Advisory Committee presented to the
House on the 7th May, 1969.”

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : About this report, I have
pothing to say. I am told that in the
meeting of the Business Advisory Com-
mittee you discussed about the tentative
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programme for the next week. I do not
know whether any time is provided for
discussing the report of the Committee on
Defections, You may remember that this
question was raised in the House and a
promise was made that, after the Finance
Bill was over, this would be taken up. |
would like to know whether in the coming
week, before we adjourn, this report is go-
ing to be taken up or not.

MR. SPEAKER : Every party was
represented there in that meeting. and no-
body raised this point which Mr. Dwivedy
has just now raised. This was not raised
at all. Every party was represented there.
I am sure, ths party members, when they
go, will tell their parties what were discus-
sed there. I have not objected to anybody
raising this question on the report of the
Committee on Defections. This was not
raised at all by any Member in the Busi-

ness Advisory Committee’s meeting.
(Interruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : At that time I raised it. This

is very important report and it is for the
Government to move that this should be
discussed.

SHRI HEM BARUA (Mangaldai) :
Yesterday another thing cropped up and
then you set apart the next Saturday, 17th
May for discussion of any emergency
matter.

MR. SPEAKER : That was b
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such a tight way that even on Friday some
Bills may have to be taken over to the next
session.

SHRI M- L. SONDHI (New Delbi) ;
What about discussion regarding Ladakh ?
Is it because it is a far away part of India ?
The Prime Minister must show awareness
of thc territorial integrity of the country.
Ladakh is part of India ? Thcy are
prcventing MPs going to Ladakh. The
matter of Ladakh should find time.

SHRI SURENDRANATH DWIVEDY:
You mentioned about the question not
being raised to-day. We know that the
Business Advisory Committee oaly provides
time for different discussions that take
place. About the programme it is for the
Government to find out time and fix it. It
was upto them to put to you whether it
should be accommodated. I do not think

this is a proper forum to raise this
question.

SHRI RANGA (Srikakulam): I do
not want to disturb your schedule. You

said you have fixed it so tightly that there
is not much time. May I suggest to the
Govrnment through you that they might
take a few minutes and make a statement
about the famine conditions in Rajasthan
in view of the fact that disturbing facts are
coming. Oauly this morning there were
two statements one by a Doctor and an-
other by a Minister there that more than

Mr. Nath Pai brought to the notice of the
Committee and to me earlier some impor-
tant issues created with the President’s
election—succession—some anomaly in the
Constitution. We need not go into all the
details. They appear to be very importans
aspects which the Government itself is con-
sidering. If something regarding that emer-
gency arises, we will meet on Saturday ;
otherwlse we are adjourning on Friday
evening.

SHRI M. L. SONDHI : rose.

MR. SPEAKER : lam oo my legs.
There should be no mis-understanding about
it. If something like that crops up we
will meet. Otheorwise we will adjourn on
Friday. The program.nec has boen fixed in

16,000 p have died as a result of
maloutrition. May I suggest thas the
Government make a statement which need
not take more than five minutes ?

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Time for Mr. Nath Pai’s Bill has
besn extended from 2 hours to 4 hours.
You have given an assurance in this House
that time will be given for a discussion of
Prime Minister’s statement on Telengana.
You and the House are committed to it
unless you want to make it another Gentle-
men’s agreement. That is a different mat-
ter. Some time will have to be given be-
cause the condition in Hyderabad is very
much disturbing. We are getting telegrams
after telegrams. You must provide some
time,
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SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : There is one

matter which is not agitating but intriguing
Members from West Bengal. That is the
Government’s intention and plan about
Council abolition,

MR. SPEAKER
not disturb you.
length.

1 thought 1 would
This was discussed at
What is the point of raising it ?

SHRI TRIDIB KUMAR CHAU-
DHURI: I only wanted to know the
intentions of the Government and whether
the Bill is ready.

MR. SPEAKER : You have raised it
yesterday. They said they have not receiv-
ed communication from the West Bengal
Government. They have assured on the
floor of the House that after they receive
the communication they will bring in legis-
lation. They have assured it on the floor
of the House. I think the Home Minister
answered it. Yesterday it was pointedly
asked by Mr. Banerjee and the Minister
said, they have not yet received. After it
is received they will take some time to
draft the Bill and so many things are there.
So, that is not a point to be raised now, at
this stage...

SHRI TRIDIB KUMAR CHAU-
DHURI : I had a telephonic conversa-
tion with the Minister for Parliamcntary
Affairs.

MR. SPEAKER : We individeals may
do our business over telephone. But
Government has to do it in a more consti-
tutional way.

SHRI
DHNRI :

TRIDIB KUMAR CHAU-
That much I know.

MR. SPEAKER : What shall we do ?
What do you want me to do ?

SHRI TRIDIB KUMAR CHA
DHURI: The West Bengal Government
have sent the Bill. They have approved
the Bill.

MR. SPEAKER

Now, what do you
want me to do ?
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SHRI TRIDIB KUMAR CHAU-
DHURI - 1 only want to know this., I
want to know whether Government will be
ready to present this Bill in this session.

MR. SPBAKER : That cannot be
answered. It is not a Question Hour
which is extended now. If you want to
tell something to ihe Speaker you can
say.

SHRI S. M. BANERJEE (Kanpur) !
Sir, last time when the strike was with-
drawn this House was assured that a com-
prehensive legislation will be brought in.
The session is coming to an end. This
is a very important matter. The right to
strike was withdrawn. We bave no right
to strike. The recognition has been with-
drawn of various associations and unions:
Since the Prime Minister is bere, I would
like her to hear me. Many employees
have been taken back. If the Bill is not
coming in this session, it may have to be
taken up in the next session. The recogni-
tion of the various federations and unions
was withdrawn. Since the Bill is to come.
I wish to say that the recoguition should
be restored and some statement should be
made. That is my submission.

St gEEAT qren (g3) ¢ AeAw
#Ra, qawt @F erew g v e
g9 T AEEATT TET S @ AT Q@A
F9z q¥ =TI WA 1 ¥ qF A §7 qT
¥ qimg 7 991 A1 @) AT g FYA
fr fafredts & fenteg g Y o &
1T 1 W TFR F wEqrT o< = fear
ST HAT § | WY AT QF g8 W §
R F8x 260 A ¥z ¥z Fve Wi WA
¥, R Y oF AwE A A @w
fear war st I9¥ S@T w14 A A
TGRAAT A AR A, I T am@ &
wwr o ff my e i g g
gaa fay & f @a) gu efiwesx T
=t WerR Iq afafa F gsqer § 1 N ¥aw
T g SFR g AR W a9
INMAD Ao fs so
gy % eifar q3ar & @< ST T
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HaaiH oo, Aoy s o § @
AR ¥ wgeaqd o q< i aorifas
afedt ST o ¥ W @ W ¥ e
fearens wrdarfeat aodt st o < &
frg R ¥ Sent Qw1 o @war
NF qAT F gIEA) 7 IE I a9
T %7 TG 7 fear v, qg @19 sfaq
T & A ey N qx famr § AR
TF o7 s gTAA A e w1E AR
feart § 5 s Sud fag sam
fear a1 &t g gwE A FE-gE §
FA-3-F9 & 99 wfag f7 @ g@m
NATI WS |

SHRI NATH PAI (Rajapur): I en-
dorse the plea made by my hon. friend
Shri Bakar Ail Mirza, because the question
was raised by me in this House and you
adjovrned the House ; before that, you had
said that the matter will be taken into con-
sideration because the statement regarding
Telengana was laid on the Table of the
House by the Prime Minister. I would
like to support the plea made by my hon.
friend Shri Banerjee. We called on the
Prime Minister and urged upon her the
necessity of restoring the recognition to
the unions.

SHRI M. R. MASANI (Rajkot) : No.

SHRI S. M. BANERJEE : Mr. Masani
is not Government.

SHRI NATH PAI: What did you
say ? You do not want unions to be re-
cognised ? This is the new line we see
between you and Mr. Masani. The other
day you questioned somebody making an
alliance between Swatantra and Marxist
party during the discussion on the Finance
Bill. But now I am seeing alliance between
you and Mr, Masani.

This is an old affair which is being
revived 0OW......(Interruptions).

MR. SPEAKER : Please address the

Chair.

SHRI NATH PAl : Shri Masanli is so
senior a Member that I cannot afford to
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Ignore him {f he interrupts me. We do

not know what happens.

Sir, you have been kind enough to
mention that I have given notice of two
Bills regarding suaccession because there is
a lacupa in the Constitution- I had
thought that in view of your remarks and
the Business Advisory Committee either the
Leader of the House or the Minister of
Parliamentary Affairs would tell us that
either they accept my Bill regarding succes-
sion or they do not. Since you have been
kind enough to mention, they should not
spring a surprise on the House in regard
to such an important matter. May I re-
quest the Leader of the House to tell us
where the matter stands with regard to
this ? You have been kind enough to
mention it yourself.

=t TAEAR WrE (TeT) : wSaE
AT, AR TR AR IR R I qO0F
T T ...

MR. SPEAKER :
where to stop.

ot firaerz W (wgee) @ oo -
IR aefrEt A S Awr 3w § |
T &7

WETH WEET : WTT A A 9gy §
R TEy & Faw @ HFaon
AT 3T T}

I am only trying to help you.

off fore o Wy weaw @A, &
Feloar g Aegrram@wgiamgar
T I qawr wfeqqre s © §1 X
ST AN & A W9 T |y afa

st TRTEAR Wew - wsIE  qgEd,
W EeE ¥ AN IR AR W
AR AT D, AT FOAHAT T
WY R Iwg R d
AT g ¥ g f A ARy §—
g) 7 S faa o g QT A
STt AT A, W AR & wwhr A
gy ?

I do not know
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SHRI SAMAR GUHA rpse

MR. SPEAKER :
to spedk ?

Do you also want

SHRI1 HUMAYUN KABIR rouse.

MR. SPEAKER :
to speak ?

Do you ailso want

SHR] HUMAYUN KABIR (Bsirhat) :
No. Sir. Is one permictted to move a
closure on this ?

MR. SPEAKER - He is already on
his legs. When he sits, we will close.

SHRI SAMAR GUHA (Contai) : I
will only submit to you one thing. During
the last session, you, in your wisdom.
admitted a motion on the Urban Develop-
ment of Calcutta. As the pressure of work
was very heavy, you were kind enough to
announce in the House that the subject
wou!d be taken up in the next session.
When the next session came, I tried to
draw your attention to it and you said that
there is a change in the Government and it
will not be proper. When you made that
announcement that the matter would be
taken up in the next session, naturally it
was in your mind that there would be mid-
term election and a new Governmeat wou'd
be instalied. That does not stand in the
way of takiog it up for discussion in the
House. The West Bengil Chief Miaister,
Deputy Chief Minister and other Ministers
raised this issue of Urban Development in
Calcutta. I will submit that many foreign
visitors and many other penple have :aid
that Calcutta is a dying city. Should that
term ‘dying city’ be heard io this House
also ? I will appeal to you to set apart
some time for discussing this subject.

MR. SPEAKER :

““That this House do agree with the
Thirty-sixth Report of the Business
Advisory Committee presented to the
House on the 7th May, 1969"

The morion was adopted,

The question is :

SHRI SURENDRANATH DWIVEDY :
We have put some relevant questions 10 the
Prime Minister.
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MR. SPEAKER : What can I do?
She has taken note of all the points raised.
Off hand. I do not think anybody can
answer them. I should not have allowed
this, I made a mistake. It was done in
a moment of weakness. From the next
session, I think 1 should allot one day—
there will be no Business Advisory Com-
mittee—when we should discuss what
subjects should be discussed during the
other days. Now I did this in a moment
of weakness.

Now points have been raised by senior
members and the Minister may kindly...

SHRI NATH PAI : Let us kuow what

she wants to say.

MR. SPEAKER :
prepared to hear.

Certainly. I am

SHRI NATH PAI : 1 fail to under-
stand why the Minister of Parliamentary
Affairs cannot say something on this.
There was no intention on our part to defy
you. Your words are unexceptionable,
but the tone was such that we thought you
were referring to us as being obstructionist.
There was no intention on the part of any-
one who participated in this discussion to
defy you : but it is a well-established ;cus-
tom here to suggest amendments when the
report of the Business Advisory Committee
is before us. If you want to discontinue
the Business Advisory Commiitee, it is your
right to do so and we have no intention to
defy your ruling.

MR. SPEAKER : Every member has
a right to move amendinents.

SHR1 NATH PAI :
that this is the last
Committee.

You yourself said
Business Advisory

MR. SPEAKER :
have no objection.

If he f{s replying, I

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Are we to infer from what
you have said that heaceforth the Busi-
ness Advisory Commitiee will not func-
tion ?

SHRI RAGHU RAMAIAH : So far
as the present motion is concerned, it is
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confined to the time allotment to Shri
Nath Pai’s Bill. But they have raised
other issues. As you have seen. one is as
important as the other. [do not think
any one of the matters mentioned is less
important than the other. It is a question
of finding time.

Take, for instance, the matter referred
to by Shri P. V. Shastri. We had said in
that meeting that we have no objection to
discuss it, but it is again a quest:on of find-

ing time. Similarly the Report of the
Committee on Defections. There is a
Government Motion on it. We are also

anxious about it. But it is a question of
finding time. You know yesterday in the
Business Advisory Committee how much
we bad to stretch to find time.

SHRI M. L, SONDHI : For Ladakh
you could find one hour.

SHRI RAGHU RAMAIAH: In re-
gard to some of these matters, we are also
anxious to discuss them. It is for the
Business Advisory Committee. If they
could find time, we have no objection.

This is serious.
The Leader of

SHRI NATH PAl:
We are not obstructionist.
tbe House is present here. You had men-
tioned about the Succession matter. Do
they intend to accept my Bill regarding
succession or do they intend to bring their
own Bill ? I say this because we should
not be taken by surprise.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : 1 thought you had already
said that the Government ip the Home

Ministry would bring it forward. I can-
not say now in what form it will be.
SHR1 BAKAR ALl MIRZA : For a

whole month, we have been pressing for a
discussion after the statement made by the
Prime Minister and the commitment made
by the Speaker. This is in regard to the
Telengana matter.

SHRI RAGHU RAMAIAH : Al the
other matters also have been pending for
more than a month. 1t is a gquestion of
fiuding time.
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SHRI1S. KANDAPPAN (Mettur) : That
is not an excuse for not bringing it up for
discussion.

SHRIMATI INDIRA GANDHI: [
would only say that I would support what
the hon. Speaker has said. He has said
that members have made their points and
the Minister has noted them. I do not
think any useful purpose would be served
by repeating them.

MR. SPEAKER : Let us see.

SHRI S. M. BANERJEE rose—

MR. SPEAKER: No. Iam on my
legs. We shall take up the next item.

12.47 hrs.

MOTION RE : FOURTH FIVE
YEAR PLAN—DRAFT.

MR. SPEAKER : We shall now take
up the Motion concerning the Fourth Five
Year Plan-Draft. Seven hours have been
allotted to it. Yesterday we discussed the
allotment of time for this. We could find
this much of time. Shri Nambiar wanted
two more hours. But it was with great
difficulty we could find this much time even
for the Plan discussion. Let us make it
effective. If it has to be extended by
half an hour or u5 minutes by way of margi-
nal adjustment, that could be done, but
there cannot be very much extension of it.

The Prime Mianister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : I beg to move :

“That the °‘Fourth Five Year Plan
1969-74—Draft’ laid on the Table of
the House on the 2tst April 1967, be
taken into consideration™.

1 should like to express my pleasure in
initiating this debate on the Plan and in
seeking the views of hon. members, and
through them, of the public on the Fourth
Five Year Plan on which we have just em-
barked at the beginning of last moath.



